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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION

Delhi, the 01st January, 2014

No. 23(2)/2013/L.AS-V/Leg./6401.—In pursuance of sub-rule (1) of Rule 8 of the Rules of Procedure and Conduct
of Business in the Legislative Assembly of the National Capital Territory of Delhi, I hereby fix the 3rd January, 2014 as
the date on which the election of Speaker of the Legislative Assembly of the National Capital Territory of Delhi shall be

held.
Sd/-
NAJEEB JUNG
Lieutenant Governor, Delhi
P.N. MISHRA, Sccy. (L..A.)
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT
NOTIFICATION
Delhi, the 01st January, 2014

No. 23(1)/2013/LAS-V/Leg./6398.—The following order of the Lieutenant Governor, Delhi, dated the O1st
January, 2014 is hereby published for general information :——

Whereas the Office of the Speaker fall vacant immediately before the commencement of the first meeting of the
Fifth Legilslative Assembly of the National Capital Terriotry of Delhi on 1st Janaury, 2014 and the Office of the Deputy
Speaker has already fallen vacant with effect from 8th December, 2013;

Now, therfore, [ hereby appoint Ch. Mateen Ahmed a member of the newly elected Legislative Assembly of the
National Capital Territory of Delhi to perform the duties of the office of the Speaker from the commencement of the said
meeting and until the new Speaker is elected:

I also hereby appoint Ch. Mateen Ahmed to be person before whom members of the newly elected Legislative
of the National Capital Territory of Delhi shall make and subscribe to oath or affirmation in accordance with the provisions
of section 12 of the Government of National Capital Territory of Delhi Act, 1991.

Sd/-
NAJEEB JUNG
Licutenant Governor, Delhi
P. N. MISHRA, Secy. (L.A.)
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